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Mr. Speaker: I  do not know. Very 
often it is complained that there is 
no quorum.

Shri Satya Narayan Sinha: We w ill 
arrange for quorum and guarantee 
quorum that day.

Mr. Speaker: Very well. In view
of what the hon. Minister of Parlia­
mentary Affairs has stated that that 
motion w ill be made at 5 P. m. on the 
22nd May and that it w ill take two and 
a half hours, I suggest to the House 
that it may sit till 7-30 P. m.

Some Hon. Members: 5 P.M. to 7
P.M .

Mr. Speaker: Or, we can sit for two 
hours more, from 5 p.m. to 7 p.m.

Shri Frank Anthony (Nominated— 
Anglo-Indian): Was it not under­
stood that there would be a three-day 
discussion on the Railway Budget?

j^hrl Satya Narayan Sinha: We shall 
see. I f  the House insist that we 
should have one more day for it, we 
shall just consider.

Shri T. B. Vittal Rao (Khammam): 
Every year, we have been discussing 
the Railway Budget for three days. 
Why should that be cut short now?

Slirl Satya Narayan Sinha: That is 
because the Session is very short this 
time. (Interruptions).

Mr. Speaker: I shall consider that. 
Last, year, it was three days. So, we 
shall have three days this time also, 
as during last year.

ELECTION TO COMMITTEES

C ou rt- o r  A lig a h h  M u s lim  U n iv e r -  
b it y

The Minister In the Ministry of Edu­
cation and Scientific Research (Dr. 
K . lu  Shrimali): I  beg to move:

"That In pursuance of sub-clause 
(x v iii) o f clause <i) of Statute 8 
o f the Statutes of the Aligarh 
Muslim University, the Members 
of Lok Sabha do proceed to elect,

in such manner as the Speaker
may direct, two Members from 
among themselves to serve as 
members of the Court of the 
Aligarh Muslim University.” .

Mr. Speaker: The question is:

That in pursuance of sub-clause 
(xv iii) of clause ( i )  of Statute 8 
of the Statutes of the Aligarh 
Muslim University, the Members 
of Lok Sabha do proceed to elect, 
in such manner as the Speaker 
may direct, two Members from 
among themselves to serve as 
members of the Court of the A li­
garh Muslim University.” .

The motion was adopted.

C o urt  o f U n iv e r s it y  o f  D e lh i

The Minister in the Ministry of Edu­
cation and Scientific Research (Dr.. 
K. L. Slirimali): I beg to move:

“That in pursuance of sub-clause
(x v i) of clause (1) of Statute 2 
of the Statutes of the University 
of DeTh), the Members of Lok 
Sabha do proceed to elect, in such 
manner as the Speaker may direct, 
two Members from among them­
selves to serve as members of the 
Court of the University of Delhi.".

Mr. Speaker: The question is:

“That in pursuance of sub-clause
(x v i) of clause (1J of Statute 2 of 
the Statutes of the University of 
Delhi, the Members of Lok Sabha 
do proceed to elect, in such man­
ner as the Speaker may direct, two 
Members from among themselves 
to serve as members o f the Court 
of the University o f Delhi.” .

The motion was adopted.

Mr. Speaker: There is a third mo­
tion in the name of Maulana Azad. 
Maulana Azad.

Dr. K. L . Shrimali: I bog to move:

Shri Khiukwaqt Rid (Kheri): Is it 
in order that a Deputy Minister should 
move the motion when the Minister 
incharge of the particular Ministry i*. 
himself’ present here?
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Shri B. 8. Murthy (Kakinada—Re­
served—Sch. Castes): On a point of
order. Is it in order for an hon. Mem­
ber to speak in this House with some­
thing in his mouth?

Mr. Speaker: Order, order. It is
-only when a Minister represent an­
other Minister incharge c.' a Ministry 
or a Department which is not his own 
and to which he is not attached, that 
he generally informs the House that 
he makes the motion on behalf of the 
other Minister; if the other Minister is 
present, he w ill move the motion him­
self. But when two Ministers are 
attached to the same Ministry, any­
one can take this up, even though 
the other Minister is present and the 
.motion lias been tabled in his name.

•Co u rt  o f B a n a r a s  H in d u  U n iv e r s it y

The Minister in the Ministry of Edu­
cation and Scientific Research (Dr. 
K . L. Shrimali): I beg to move:

“That in pursuance of sub-clause
(xv ii) of clause (1) of Statute 14 
of the Statutes of the Banaras 
Hindu University, the Members of 
Lok Sabha do proceed to elect, in 
such manner as the Speaker may 
direct, tv/o Members from among 
themselves to serve as Members 
of the Court of the Banaras Hindu 
University.” .

Mr. Speaker: The question is:

“That in pursuance of sub-clause
(x v ii) of clause (1) of Statute 14 
o f the Statutes of the Banaras 
Hindu University, the Members of 
Lok Sabha do proceed to elect, in 
such manner as the Speaker may 
direct, two Members from among 
themselves to serve as members 
of the Court of the Banaras Hindu 
University.’’ .

The motion was adopted
Samsad (C o u r t )  o f  V isv a — B h a ra t i

The Minister in the Ministry of Edu- 
■ o ttoa and Scientific Research (Dr. 
K . L. Shrimali): I beg to move....

Election o f tteputy- 77 4  
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Shri F e m e  Gandhi (Rai Bareli): 
The Minister must aay ‘on behalf of 
Maulana Azad......... ’

Mr, Speaker: No. To say ‘on behalf 
o f , is not necessary.

Dr. K. L. Shrimali: 1 beg to move:

“That in pursuance of clause 
(*M) of sub-section (1) of Section 
19 of the Visva-Bharati Act, 1951 
(AQt X X IX  of 1951) read with 
clause (5) of Statute 10 of the 
First Statutes of the University, 
the Members of Lok Sabha do pro­
ceed to elect, in such manner as 
the Speaker may direct, one Mem­
ber from among themselves to 
serv-e as a member of the Samsad 
(Court) of the Visva-Bharati.” .

Mr. Speaker: The question is:
“That in pursuance of clause 

(x ii) of sub-section (1) of Section 
19 c,f Visva-Bharati Act, 1951 
(Act X X IX  of 1031) read with 
clause. (5) <f StM.ite 10 of the' 
First Su.tutu.i 1 f the University, 
the Members 01 i-ok Sabha do pro­
ceed to elect, in such manner as 
the Speaker may direct, one Mem­
ber from among themselves to 
servf as a member of the Samsad 
(CoLirt) of the Visva-Bharati” .

The motion was adopted
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(The Minister of Education and 

Scientific Research (Maalana A n d ):
Sir, I rnQve that Sardar Hukam Singh, 
a member of this Sabha, be chosen as 
the Deputy Speaker.)

The Minister o f P tr iitiM tttiiT  
Affairs (Shri Batya Narayan Sink*): 
I  be* to second the Motion.




